103  Calling Attention
CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC
IMPORTANCE

Reported rowdyism by Youth Congress
members travelling from Bombay to
Delhi

SHRI SUBRAMANIAN SWAMY (Uttar
Pradesh): Sir, | beg to call the attention of the
Minister of Home Affairs to ihe reported acts of
violence, loot and vandalism committed by the
Youth Congress members while travelling in
the special train from | Bombay to Delhi in
connection with the youth rally held on the 9th
August, 1974,

THE MINISTER OF HOME AFFAIRS
(SHRI UMASHANKAR DIKSHIT): Sir, A
special train carrying a number of volunteers
for participating in a youth rally at Delhi on
August 9, 1974, left Bombay on August 7,
1974. On its way from Bombay to Delhi the
train passes through Maharashtra, Gujarat,
Madhya Pradesh and Rajasthan. Therefore, we
had to call for information from the State
Governments concerned.

According to reports received so far, there
was no incident at any of the stations in
Mabharashtra. In Gujarat, minor incidents took
place at Bulsar on August 7th and at Baroda
and Godhra on August Sth. On August isth,
there was an incident at Kota in Rajasthan. At
Bulsar a small number of passengers are said
to have taken tea and carried away cups and
saucers without making payment. The stall
keeper is reported to have suffered a loss of
Rs. 50. At Baroda some passengers took away
cups and saucers and some eatables without
making payment. The stall keeper suffered a
loss of Rs. 70. At Godhra some packets of
biscuits and tea glasses were taken away
without payment. The Stall keeper's loss was
about Rs. 11. At Kota there was a scuffle
when some students tried forcibly to enter the
train but the local police intervened and there
was no further trouble.

According to the information so far
available, no incident of a major nature ap-
pears to have taken place at any of the stations
from Bombay to Delhi and the losses incurred
by tea stall owners and
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shop-keepers in the incidents, relerred to
earlier, seem to have been small. There have
been no reports of violence ar vandalism by
the passengers who travelled by this train to

Delhi leaving Bombay on August 7, 1974.

SHRI SUBRAMANIAN SWAMY: Sir, a
number of things have happened since the
Home Minister's last statement on the subject.
Unfortunately, the Home Minister has more or
less repeated what he said in the Lok Sabha. In
fact, he has watered it down absolutely. In his
earlier statement he mentioned about firing
taking place, and now he talks about minor
incidents. The question really is that this
situation has arisen because of the fact that the
Government has taken a hand in holding a
youth rally for a variety of purposes about
which 1 would like to have very clear answer
from the Minister. The point is, Mr.
Umashankar Dikshit, in an earlier statement
and today hinted the same thing that the
incidents were caused by miscreants and
infiltrators, etc. And the fact is that his earlier
statement had been contradicted the very next
day by the Bombay Youth Congress leaders
who said that they were not infiltrators. In
fact, they said that the way they selected the
delegates in Bombay, showed this was a
natural outcome of that selection process. And
the Bombay Youth Congress leaders further
said that ticketless travel did take place,
special trains were sent . . .

(Interruptions)

MR. DEPUTY CHAIRMAN: No inter-
ruptions please. Let hirn finish. I can deal with
Mr. Swamy's question and the Home Minister
can deal with it. 1 do not wish that other
Members should intervene and try io answer
his clarifications.

SHRI SUBRAMANIAN SWAMY: There
is no reason to be emotional about the whole
thing 1 am only quoting the facts and seeking
clarifications. The fact of the matter is that
statement was not made by me. But it was the
leaders of the Bombay Youth Congress who
said that ticketless travel had taken place. Sir,
1 would like to quote from a message
received from the
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of the Frontier Mail, which passed through
Mathura. He tried to send a telegram to the
Government to the effect that, "over 100
Youth Congress workers have invaded the
4-UP at New Delhi railway station and are
now travelling in First Class to Mathura,
causing more inconvenience to the
passengers. Please arrange adequate help;
my life has been threatened." The Telegraph
Office refused to accept this telegram . . .
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SHRI NIREN GHOSH (West Bengal):
Sir, 1 want to submit that the more they
raise points of order, the more they will
highlight their misdeeds.

(Interruptions)

MR. DEPUTY CHAIRMAN: There is no
point of order.

DR. K. MATHEW KURIAN (Kerala):
Sir, hon. Mr. Swamy has referrel lo the
ticketless travel in First Class of about 100
Youth Congress workers who travelled
from Bombay to Delhi. And they entered
the First Class compartment of another
train. Therefore, it is relevant to the whole
question. Sir, the Tiding party Members, by
shouting are weakening their own case.
They have to defend a very inconvenient
problem and 1 can understand ihe incon-
venience of the ruling party . . .

(Interruptions)
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MR. DEPUTY CHAIRMAN: Mr.
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SHRI NIREN GHOSH:
there.

You were also

MR. DEPUTY CHAIRMAN: Now, you
please finish. There is no point of order.
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Gunanand Thakur, there is no point of order.

You may please take your seat. Mr. Swamy
has the floor and let him complete.

SHRI SUBRAMANIAN SWAMY: Mr.
Deputy Chairman, 1 have been only given
half a minute to speak.

MR. DEPUTY CHAIRMAN: Now, you
have spoken for seven minutes.

SHRI SUBRAMANIAN SWAMY: My
purpose to bring this to your notice here is to
say that if action, if prempt action, had been
taken when the initial complaints were made,
then subsequent events that took place at
Bulsar would not have taken place. | charge
here the complicity of Government in not
doing anything about it. It is oniy in this
regard, that | quoted the telegram of the Ticket
Officer who tried to send a telegram but which
was refused. Tliis is one of the reasons why
this event took place.

(Interruptions)

MR DEPUTY CHAIRMAN: You are doing
injustice to yourself. Mr. Gunnand Thakur.
Mr. Swamy, you complete in a minute now.

SHRI SUBRAMANIAN SWAMY: This is
the reason why | have quoted only the factual
position and | have asked the Minister for
clarifications. | say this is what the Youth
Congress has done on thai day. They not only
indulged in tickeflee travel but they also
indulged in vandalism loot, rape and
hooliganism.

(Interruptions)
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(Interruptions)

DR. K. MATHEW KURIAN: Now, you
will be defending your cause better by
keeping silent.

SHRI SUBRAMANIAN SWAMY: Sir, |
am not being allowed to speak. | have barely
spoken for 45 seconds.

MR. DEPUTY CHAIRMAN: Mr. Swamy,
I am very sorry, you have spoken for ten full
minutes and you please take your seat now.

SHRI SUBRAMANIAN SWAMY: Now,
Sir, these incidents have taken place because
the Youth Congress volunteers realised
throughout that the Government was going to
take a lax attitude.

I would now refer to the Minister's attention
a letter which he must have received from the
Office Secretary of the Mahasabha Bhavan in
which he writes that a day before the rally a
few young men came and saw the
Superintendent for some accommodation. The
Superintendent enquired of them if they had
come from Nagaland as they all looked like
Nagas. In the course of the discussion, it came
out that they were members of the Border
Security Force posted somewhere near Delhi
and had been ordered by their officers to go
and join the Youth rally. I want to know if this
is not a fact.

The Government of Punjab has admitted
that a Deputy Educational Officer did issue a
directive to the students to go to Delhi at
liberty to Delhi and they would be subsidized
and financed and they could in fact be a law
unto themselves. | would like to seek a
clarification from the Minister whethr it is not
a fact that he did not live up to his duty and he
was lax in this matter and as whole of Delhi a
climate of vandalism and permissiveness was
created. There were wild parties in the
U.S.S.R. Embassy in which two Ministers also
joined.

This whole climate was created- which
ultimately led to a situation in  Bulsar.
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Now | think the fact that they have lost in the

Delhi University elections is a clear blow to

influence the Prime Minister is supposed to

have exerted on the youth of Delhi. What was

the outcome of the rally? They have lost badly.

MR. DEPUTY CHAIRMAN: Now, please
sit down. Mr. Home Minister will reply now.

SHRI UMASHANKAR DIKSHIT: Sir, I am
sorry to say that the hon. Member has not
referred to any important or relevant points
arising out of the Calling Attention which he
himself has headed in applying to this House
for giving the information. As other hon.
Members have pointed out, it is very
specifically worded. They could have easily
said: In connection with the special trains from
Bombay to Delhi and back. They could have
referred to other people who went and
attended the rally from other parts of India by
other trains, by buses or by other means. They
have not made a reference to that. Therefore,
evidently, the whole idea was, as the hon.
Member has himself said, to show that the
Government was lax in making preparations
because if on the basis of information
available on the forward journey the
Government had taken necessary precautions
then the subsegeunt incidents would not have
happened. This is what he has explained.
Therefore, from that point of view all other
issues and points of information that he has
raised are really outside the scope of this ques-
tion. In the first place, 1 would not mind if the
hon. Member put separate questions about
separate places. | will obtain information
because | will have to ask the State
Governments like the State Governments of
Punjab or U.P. or Rajasthan and other States
through which this train has passed. On the
forward journey from Bombay to Delhi | have
asked all the concerned State Governments
and other persons and | am ready to give
information. In fact, | have already given the
information and if there is any minor thing left
out | wiH be quite willing to come out. But so
far as the other points he has raised, for
example of circular about members who have
come from Nagaland,
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we have not the slightest knowledge about the
youths from Nagaland.

SHRI SUBRAMANIAN SWAMY: They
came from Border Security Force. (Inter-
ruptions) 1 know you are disturbed over this
issue.

(Interruptions)

SHRI UMASHANKAR DIKSHIT: I am not
disturbed. 1 am only pointing out that if he
really, carefully and deliberately drafted this
motion for Calling Attention, then he should
confine himself to the scope of the Calling
Attention. Sir, there is no other information
which I can give. | gave a great deal of
information to the other House in the main
statement and in reply to subsidiary questions.
1 have no further information and no useful
purpose will be served by repealing the same.
(Interruptions). Had there been any
contradictory information, | would have
utilised it and corrected myself, but | have not
received any such information.

Therefore, so far as what he has asked he
has raised party issues. We are not here io
discuss party matters. (Interruptions) It is only
the law and order in the train through which
these people travelled which we are
responsible and about which we are ready to
give answer, if there is any other point left,
they can put separate questions and | will be
quite willing to answer them.

SHRI NIREN GHOSH: Sir, the entire
course of vandalism, looting, raping and all
that—how could it take place? (Interruptions)
Don't shout, that won't help. That would
further damage you. | warn.. How could it take
place?

Is it not the background that in order to take
wind out of the sins of Jayaprakash Narayan,
first the C.P.l, was asked to mobilise some
rally, failing that, Youth Congress? Youth
Congress could not do it on its own. Then the
entire State Congress Governments were asked
to give official patronage. The result was—it is
in their own words—that where there was
accommodation for 900, 1600 were travelling.
When lights were out, they slept with women
and Nirodh and contraceptives were found
there from Bombay to Delhi
(Interruptions)
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AN HON. MEMBER : Planted by your

people.

SHRI NIREN GHOSH: These are ihe
reports. Now, Sir, the infiltrators—some of the
leaders of Youth Congress have maintained
that there were no ex-Shiv Sainiks or members
of the Nav Nirman Mandal from Gujarat on
the train. It is the statement of the Youth
Congress. The Railway police shot Gajanan
Sarfare at the point-blank range. When he
sought hospitalsa-tion, it was not given. 'Is it
not vandalism? And then they say that if these
things are not redressed, they will capture the
office of the Bombay Youth Congress. Now
how was the Youth Congress President bogged
down? He was nobody in Bengal politics.
Then 90 per cent of those who are called the
Nexalites, were mobilised with the help of
C.R.P. men etc., killing some 500 of its cadre
and even open daylight raids took place. This
is the background of the Youth Congress and
their leadership. But I tell you this is what has
taken place. | would also like to add, and |
would like to tell the press also as in the case
of Ravindra Sarovar, Sir, banner headlines
were given . ..

(Interruptions)

MR. DEPUTY CHAIRMAN: Mr.
Niren Ghosh, you cannot address the
press; you can address me.

SHRI NIREN GHOSH: In this connection |
will say . . . (Interruptions) . . . banner
headlines were given . ..

SHRI GUNANAND THAKUR: On a point
of order, Sir, . ..

SHRI NIREN GHOSH: . . . when a judicial
enquiry was ordered because it was found to
be totally false. That was the banner headline
and | demand a public judicial enquiry and see
what happened in this case . . .

MR. DEPUTY CHAIRMAN : You wind
up NOw.

SHRI NIREN GHOSH: | say these fascists
under Indira Gandhi Government are trying to
engulf India. They are doing what Hitler did.
Symptoms and signs are
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there that the vandalism that you have
raised will swallow up even the Govern-
ment itself. Take care of it. There was a
total mess, total vandalism en route from
Bombay to Delhi at various stations. That is
what has taken place. Even then you could
not mobilise. What worse can happen to the
county! This is the ideal that you are
preaching to the country. 'What worse can
happen to this ancient land! This ancient
land will be in ruins and shambles under
your leadership. Beware of it
{Interruption) Answer those questions and
say whether you are ready for a public
enquiry. We ordered a public probe. You
order a public probe and face the truth.
Otherwise the charge fits at the Garidhi cap
and fits your head.

MR. DEPUTY CHAIRMAN: Mr. Niren
Ghosh, have you finished?

SHRI NIREN GHOSH: Yes, Sir.

SHRI UMASHANKAR DIKSHIT: |
wish the hon. Member had asked some
question relating to the Calling Attention
which has been raised.

SHRI NIREN GHOSH: I had; I had.

SHRI UMASHANKAR DIKSHIT: He
has given us warnings; he has referred to
what happened in Bengal.

SHRI NIREN GHOSH: Sir, | seek your
protection.

MR. DEPUTY CHAIRMAN: Unfortu-
nately, Mr. Niren Ghosh, | have been re-
peatedly asking you to ask for clarification
but you were more interested in peroration.

SHRI  UMASHANKAR DIKSHIT: |
only refer to the questions he has raised.

I will briefly recount what he has asked.
He said that the C.P.I. . ..

SHRI NIREN GHOSH: | had asked the
question as to whether . . .

MR. DEPUTY CHAIRMAN. He is
replying to you.

SHRI NIREN GHOSH: Who provided
the passage? Were the lights out?

MR. DEPUTY CHAIRMAN: Mr. Niren
Ghosh, he is answering you. You cannot
go on repeating what you have been
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saying. You must not waste the time of the
House like this.

SHRI NIREN GHOSH: Let him reply.

MR. DEPUTY CHAIRMAN: He is rep-
lying to you.

SHRI UMASHANKAR DIKSHIT: He
attributed political motives and he has tried to
take in my opinion unfair advantage without
successr of this occasion to attribute grave and
base political motives. The youth leaders
wanted that the youth from all over the country
should be collected in Bombay. [Interruptions)
And it is wrong to say that it had anything to
do with Mr. Jayaprakash Narayan or it had to
do with CPl. He seems to be too much
obsessed with what happened in Bengal.
Between the CPM and CPM(ML) on the one
side and the Congress on the other side there
have been serious difficulties and violence did
escalate on a very large scale while the CPM
was in Government and even afterwards, and
there is a serious aftermath of which all of us
should be ashamed. Violence is still continuing
there. The atmosphere created by the party of
my friend has really escalated violence all over
the country and nobody need be surprised that
in an atmosphere where . . .

DR. K. MATHEW KURIAN: Sir, on a
point of order.

SHRI UMASHANKAR DIKSHIT: Let
him raise the point of order afterwards. | am
only referring to what he has said about what
happened in Bengal.

DR. K. MATHEW KURIAN: Sir, | amon a
point of order. The Home Minister is not to
decide when | should raise it. He is not the
Chairman. (Interruptions) The hon. Mr.
Subramanian Swamy and Mr. Niren Ghosh
had made specific charges against the Youth
Congress and . . . (Interruptions) | am coming
to the question of procedure. Here is a Home
Minister who is expected to protect law and
order and by his evasive replies he has
forfeited his right to be the Home Minister.

MR. DEPUTY CHAIRMAN: Dr. Kurian,
on the pretext of a point of order you cannot
go on interrupting like this.
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DR. K. MATHEW KURIAN (continued
to speak)

MR. DEPUTY CHAIRMAN: Nothing
will go on record.

SHRI UMASHANKAR DIKSHIT: We
came to know about this situation first from
one of the youth leaders and then from
Shrimati Sushila Shankar Adivarekar that
certain things had happened in Bul-sar. Then
we immediately established contact with the
Gujarat Government, the Governor, the
Adviser, the Chief Secretary, with everybody
concerned and then with Bulsar also. We also
contacted other railway stations and that
continued till ihe morning on which the
question was discussed in Lok Sabha. Before
that we had no information. While the youth
rally was taking place and even afterwards
we had no intimation about the Bulsar
incident. And the others are very minor
incidents about which ...

SHRI NIREN GHOSH: Minor?

(Interruptions)

SHRI UMASHANKAR DIKSHIT: Very
minor incidents | repeat.

DR. K. MATHEW KURIAN: You ought
to be ashamed of being Home Minister.

SHRI UMASHANKAR DIKSHIT: | do
not accept orders from men like Dr. Kurian. |
accept orders from the Prime Minister, the
leader of the party to which | have the
honour to belong, not from people who have
encouraged murders and are now ashamed of
the other murders in consequence of their
spoiling the atmosphere in the country. We
have not taken any sides in the matter.

SHRI NIREN GHOSH: Will you order a
public probe?

SHRI UMASHAKAR DIKSHIT: We
have fully and clearly stated the facts.

DR. K. MATHEW KURIAN: Sir, this is .

MR. DEPUTY CHAIRMAN: You should
not go on disturbing.

[21 AUGUST 1974]

to a matter of urgent 111
public importance
DR. K. MATHEW KURIAN : (continued to
speak).

MR. DEPUTY CHAIRMAN: This will not
go on record.

SHRI UMASHANKAR DIKSHIT: Sir,
during the forward journey only at one place a
case was registered with the police.

In the other three places the loss was Rs. 11,
Rs. 70 and Rs. 40 and about these minor
losses ihe stall-holders did not consider it
worthwhile to make any report to the police.
Now, Sir, if | call them minor incidents, what
is wrong about it? They are making mountain
of a molehill and should not really take this
matter out of proportion to the scale of the
incidents that have happened.

MR DEPUTY CHAIRMAN: Mr. Mari-
swamy.

SHRI NIREN GHOSH: | seek your pro-
tection. . .

MR. DEPUTY CHAIRMAN: He has
answered your queries.

SHRI NIREN GHOSH: Will you kindly
have patience?

MR. DEPUTY CHAIRMAN: Mr. Mari-
swamy now. You cannot monopolise the
House, Mr. Niren Ghosh.

SHRI NIREN GHOSH: | always submit,
but I am seeking your protection.

MR. DEPUTY CHAIRMAN: Where is the
protection needed?

SHRI NIREN GHOSH: One fundamental
point he has not answered. | want to know
whether he will be ready to order a public
probe or not. Let him say "Yes* or 'No".

MR. DEPUTY CHAIRMAN: Mr.
Mariswamy now.

SHRT NIREN GHOSH: Let him say
‘Yes® or 'No'.

MR. DEPUTY CHAIRMAN: He will not
say 'Yes' or 'No' to all the questions that you
raised during his answer.

SHRI NIREN GHOSH: See the pro-
ceedings. | raised it. . .

(Interruptions)
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(Interruptions)

MR. DEPUTY CHAIRMAN: There must
be some order in the House. Mr. Nircn
Ghosh, you listen to me now. Mr. Niren
Ghosh, either you are going to listen to me
or you are not going to listen to me. You
please take your seat now. | will not allow
you to say. You please take your seat.

SHRI' MONORANJAN ROY (West
Bengal): On a point of order ....

MR. DEPUTY CHAIRMAN: When | am
speaking, you have no point of order. You
please take your seat. You must know the
procedure of the House. Mr. Monoranjan
Roy, please take your seat. Otherwise, | will
name you. | ask you to withdraw from the
House. (After a pause). | am naming you.
You please withdraw from the House. When
the Chair is speaking there is no point of
order. You will have to listen to the Chair.

(Interruptions)

DR. K. MATHEW KURIAN: On a point
of order. . .

MR. DEPUTY CHAIRMAN: Dr.
Kurian, now you sit down. There is no point
of order. Please take your seat now. There is
a limit to patience in this House. | have been
giving you enough opportunity to say
whatever you want to say. At the same time,
I expect that Members should behave
themselves and obey the Chair. You cannot
be speaking when the Chair is speaking.
This is the elementary thing in
parliamentary procedure. | think you know
it. Now, listen to what | say. | have been
trying to impress upon Mr. Niren Ghosh
that when he is asking clarifications, to the
points that he has raised in the clarification,
the Home Minister will answer, but if 'n the
course of the answer by the Home Minister
he raises fresh questions, | am not going to
protect him.

SHRI NIREN GHOSH: In my clarifi-
cations | raised this specific question. See
the proceedings. As in the case of the
Rabindra Sarovar incident we ordered a
judicial probe, may | know whether he is
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prepared to have a public probe into the affair
and get the real things out? Say "Yes' or 'No".
I raised it.

SHRI UMASHANKAR DIKSHIT: | do not
mind making the position clear. As | said in
the other House, we came to the conclusion
that more than one State is concerned.
Therefore, in order to find out facts from the
people we should have a single agency which
can cover all the States. Therefore, | said there
and | repeat it here that as soon as the consent
of the States concerned is received—two or
three have already' given us consent—we will
authorise the CBI to enquire into it. This is so
far as the incidents are concerned. So far as
the firing is concerned, a magisterial enquiry
has already been ordered in Bul-sar. So far as
having an inquiry under the Commissions of
Inquiry Act is concerned, | have said that it is
not necessary in a case like this because it will
take a long time. It will consume a long time
and no useful purpose will be served, whereas
we are interested in finding out who the
culprits are and having them punished.

SHRI B. S. SHEKHAWAT (Madhya Pra-
desh): Sir, on a point of order.

MR. DEPUTY CHAIRMAN: Mr. She-
khawat, if you want to put a question, do not
get up on a point of order. | hope you will
stick to that.
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MR. DEPUTY CHAIRMAN: Where is

the point of order?
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MR. DEPUTY CHAIRMAN: Mr. She-
khawat, it is not a point of order. That is
why | was very clear. You are putting a
question in the form of a point of order.
There is no point of order. | am sorry, |
cannot allow you. Mr. Mariswamy.

sit Wi Tog wemaa ¢ F wmar Afe
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MR. DEPUTY CHAIRMAN : Mr. Mari-
swamy has taken the floor now. Mr.
Shakhawat, you are raising a ques, tion in
the form of a point of order. Then there will
be no order in this House because, after all,
certain Members who have given their
names, they have to ask their own
clarifications. If Members get up on points
of order and start asking clarifications, there
will be no end to it, there will be no order, |
will be very strict.

SHRI S. S. MARISWAMY (Tamil Nadu):
Sir, it is with a very heavy heart that | rise to
speak on the subject. | do not want to take
advantage of certain things that have
happened. | want the Home Minister who is
a vevry senior Congressman to ponder over
certain ihings very seriouslyi. I am Confining
myself to the special train from Bombay to
Delhi and back. I do not deviate from that
subject. The Home Minister has admitted
that there was looting at Itarsi, Bhopal, Nag-
pur, Bina, Betul and a number of other
places. And what have they looted? They
have looted some vendors. The damage
caused ranges from Rs. 30 to Rs. 70. And” |
do not know whether this is a projections of
their ‘garibi hatao' programme. Youth
Congress? Its name is not Youth Congress,!
it is 'Loot Congress'.

[
Now, | want to tell ihe hon. Homed
Minister. There was a minor incident at!
Chowri Chaura. When the entire nation! was
watching the Satyagraha organised by"
Mahatma Gandhi at Chowri Chaura, al
minor incident took place there. Gandhiji!
came forward and called off the satya-'
graha. Sardar Vithalbhai Patel and others'

piiblic importance

wiio were in Europe at that time accused
Mahatma Gandhi that he had betrayed the
people. Mahatma Gandhi said that even if a
single person committed a mistake, he had to
undergo punishment for it. Then there was a
minor incident at Sevagram and in
repentence, Gandhiji undertook a fast for 24
hours, as you know.

So, in view of lhe fact that the Loot
Congress has become a Frankenstein, would
the Home Minister take courage in both hands
and disband this body which is anti-social and
which has brought discredit? Some of the
things reported in the paper are as follows: —

"The Youth Congress leaders admitted
here today that there were some girls from
outside in the (rain which carried the Youth
Congress delegates to the Delhi rally and
back home.

"The girls were the friends of a sister of
the Maharashtra Pradesh Youth Congress
Committee (MPYCC) leader, they added."

MR. DEPUTY CHAIRMAN: No clari-
fication is asked.

SHRI R. K. MISHRA (Rajasthan): Sir, | rise
on a point of order. Under rule 238 of the
Rules of Procedure and Conduct of Business
in the Rajya Sabha, a Member will not use,
among other things, defamatory words. Now,
in the course of his speech, the hon. Member
has been referring to certain women.
(Interruptions) Please listen to the point of
order do not intervene. He is referring to
certain women who were travelling in that
train and is trying to make allegations against
them which by any standards are defamatory
when he says that the women who were
travelling in the train were raped and soon . . .
(Interruption) You listen. If you think that
your protests will shout me down you are
utterly mistaken; it will not help you. Mr.
Deputy Chairman, Sir, he is certainly trying to
denigrate the Youth Congress which is an
organisation of the youth wing of this country.
Therefore, the use of such
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words is also defamatory. | would only submit
that while political criticism is permissible, no
reference should be made with regard to
women who were travelling in that train. Most
of them were sisters and daughters of the
Maharashtra leaders and college girls.

MR. DEPUTY CHAIRMAN: | shall see the
record. And if there is anything
unparliamentary it will be expunged.

SHRI S. S. MARISWAMY: Sir, | want
your protection.

MR. DEPUTY CHAIRMAN: | have given
adequate protection to everybody. You do not
need more protection.

SHRI S. S. MARISWAMY: What | read is
relevant to the subject.

MR. DEPUTY CHAIRMAN: You must
complete in two minutes.

SHRI S. S. MARISWAMY': The Hindustan
Times caption says that "Poona youths say
some girls were outsiders". It goes on to say:

"Youth Congress leaders here today
admitted that some girls in the train which
carried the Youth Congress delegates to the
Delhi rally and back home were outsiders."

"The girls were the friends of a sister of a
Maharashtra Pradesh Youth Congress
Committee (MPYCC) leader, they added."

What more do you want? Another Press report
says i—

"In the train, they sang filthy songs, used
abusive language, had plenty of hard drinks,
and shouted slogans of "Indira Gandhi
zindabad", these leaders stated.

"At night, they switched off the lights,
and carried on their "depredations.""

1 would request tfie hon'ble Home Minister
who is a senior leader and a very aged man, a
mature man, he is the conscience keeper of
the Prfme Minister and he is supposed to be
Ihe protector of the Prime Minister. . .

[RAJYA SABHA]
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SHRI BHUPESH GUPTA (West Bengal):

"Protector of the Prime Minister"— Is it a

disclosure or what?

SHRI S. S. MARISWAMY:: Will he use his
good office to see that the Youth Congress is
suitably dealt with and is disbanded?

SHRI UMASHANKAR DIKSHIT: Sir.
although 1 wish he had not lowered the level
of Eis intervention as he did towards the end
of his question or request for clarification, | do
agree with him that it is a serious matter for
any set of young men. no matter to what party
or group or alignment or school of thought
they belong. It is alleged that particularly at
the Bulsar station and at some other stations
when they got down and took eatables and
drinks they did not pay for them. Since. the
last Lok Sabha discussion | have made more
enquiries. For instance, at the Baroda station
they paid for 40 milk bottles which they
purchased at one place. The Station Master of
one station thoughl that it was not desirable to
allow the train to stay there long and asked the
driver lo start quickly. They were not able to
finish drinking their tea or milk and they had
to carry away the cups, bottles etc. Sir, we
have to understand they were all young men
though they may have belonged to Congress
pursuasion. But we must also understand that
there was no such clear scrutiny, as far as |
have been able to find out in every case. This
is a fact. (Interruption) They must listen. It is
unnatural, it is unbelievable that the organisers
would deliberately take people who will make
trouble, for instance, who will take things
without payment or take away cups and
saucers and bottles and things like that. Not
only we do not approve of this, we deplore it
and in no circumstances are we going to do
anything that would encourage or not
discourage this kind of action.

But, Sir, wRen he tries to give the im-
pression tFfat the young persons, young men
and women in the Congress, acted in an
undignified manner or undesirable manner . . .

SHRI S. S. MARISWAMY: | did not say
that. It is the newspaper report.
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SHRI UMASHANKAR DIKSHIT: It
is wrong. He did try io er ate that impression.

SHRI S. S. MARISWAMY:
newspaper report.

SHRI UMASHANKAR DIKSHIT: We do
not claim that we are paragons of virtue. But,
Sir, the young men with us are the products of
this age, the age of Hippies and others and are
affected by the way things are happening in
the various universities. (Interruption) In the
Deihi University, in the case of the dirty thing
that happened inside the Union office ,not one
of the participants was ever accused of being a
Congressman. Things happen. (Interruptions) |
am not referring to Jan Sangh. | am saying,
things happen of which all of us should be
ashamed. | am ashamed. The whole House
will be ashamed. But does it mean that the
entire party or all the people there were to
blame for what happened? We took action. Sir,
I have said in the other House and | say here
also with full sense of responsibility that if
anybody is "found to have acted in a wrong
way—hnot in regard to payment only; of
course, where payment has not been made, it
should have been made or would be made; but
that is not the point— if they have acted
illegally or in a manner which was improper,
we shall take every suitable step in order to see
that such people are punished.

SHRI NIREN GHOSH: We cannot rest
assured unless there is a public probe.

SHRI KHYOM LOTHA (Nagaland): Mr.
Deputy Chairman, Sir, | admit that the
wording of the Calling Attention motion has
limited very much my discussion on the
subject. But | would like to remind the House,
and particularly our Home Minister, that the
fact still remains that these incidents,
especially the Bulsar incident, have taken
place. 1 do not mean to speak on this subject
just because the Congress Party is involved. |
do not also mean to say that these things have
happened because the Youth Congress or-
ganised the "Youth Rally'. In any case, the fact
remains that when the 'Youth Rally' was
organised in Delhi, these things happened, and
the organisers have to bear the

It is the
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responsibility, because even the Youth

Congress leaders from Bombay—it appeared
in the papers—have threatened the Youth
Congress people that they are responsible for
all these things. Sir, whether the word used is
‘vandalism' or ‘goondaism’ or anything, it has
been there. To-day the country is facing such
an economic crisis with price rise, inflation
and everything. In the previous years, in the
Republic Day celebrations, delegates from all
parts of the country, even from Nagaland,
were invited to participate. And that was the
only occasion when Nagaland people, from
that extreme corner of the country, could come
and show their culture and tradition. But
because of the economic crisis and inflation,
the Government has decided to restrict the
participation, and they could not come.

Today in spile oi all this economic crisis
you are gathering the youth to the centre. If all
that money they had spent, had been spent on
productive purposes, there would not have
been these troubles. 1 am very happy that the
Nagaland youth is not in this group. But there
have been some members of Naga youth who
participated. 1 would like the Home Minister
to clarify whether they belong to the UDF or
the NNO. He has assured that action will be
taken against all those who are responsible for
this vandalism. The Home Minister is the
guardian of law and order. He is a responsible
man. And | am sure he will stick to his word.
Then | would request the Chair to clarify if,
when we ask certain questions of the Minister
concerned, Members from the Congress could
shout at us, at the Opposition Members, who
try to seek clarifications from the Minister and
not from the Congress Members . . .

MR. DEPUTY CHAIRMAN: I will answer
you. But first please wind up.

SHRI KHYOM LOTHA: Whal we want
today is discipline. When the Congress is so
powerful today, it should not take such things
lightly. The Home Minister said information
has not yet been collected. In this country if
information is to be collected months after
such incidents occur, then | am sure no action
will be taken against any of these people. |
hope
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the Home Minister will surely bring all
culprits to book. When similar things are
done by Jan Sangh or CPI, the Government
accuses them of doing such things. So |
would request the Home Minister to find out
the facts. . .

MR. DEPUTY CHAIRMAN: You will
have to wind up now.

SHRI KHYOM LOTHA: | want the
Minister to tell me whether those persons
belonged to UDF or NNO.

MR. DEPUTY CHAIRMAN: Mr. Lotha,
you made a reference to the Chair. Let me tell
you very frankly, now you have made a
submission, seeking clarifications. Did
anybody shout?

{Interruption by Shri Subramanian Swamy)

Don't interrupt; otherwise, | will specifically
make a remark about you. Therefore, Mr.
Lotha, if Members do not shout, whether the
Home Minister replies or whether Members'
seek clarifications, everything will go on the
record and everything will go on very
smoothly and everybody wiH get a
satisfactory answer. But if there is shouting,
the Minister cannot reply and he cannot deal
with your points properly. You should have a
cool head and let the discussion go on in a
smooth manner. There is nothing to get
excited. Your excitement is self-generated. . .

MR. DEPUTY CHAIRMAN: Mr. Mandal,
S HUE AT AR (97 ) AT

W gl T UF a1 43 TgAaT q1gq 2 % agi
T¢ ATMGUE & 31 q4ed & T 99 T qmd
Z a1 99 979 T 4TI A9

MR. DEPUTY CHAIRMAN:  Mr.

Mandal you do not have to suggest that.

Y i AT HES : B ATITAVE T
=1 AFEAT FT WIZFS FTAAT 8 2 |
we are not discussing Nagaland now. Now let
us proceed with our business.

SHRI UMASHANKAR DIKSHIT: Mr.
Lotha has raised some reasonable and
legitimate points even if fhey are not strictly
arising out of the terms in which the Calling-
Attention is framed. Firstly he said—he has
put his questions in the form of a statement—
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hold themselves responsible. | entirely agree
with him. | have every reason to trust that those
who have organised this function will hold
themselves responsible' and they are trying to
find out the facts. | have no doubt that
whatever corrective action at the party level
would be necessary would be taken.

The other point he said was that during this
economic crisis this could have been avoided.
Possibly, yes. But let us remember that there is
lot of difficulty about funds. Innuendoes or
indirect hints have been given as if large funds
flowed. That is not a fact. | do not know; |
have not asked them; | have not been
consulted; | have not been in the picture.
However, from what happened it is clear there
was lot of scarcity of funds and most of the
boys who travelled were asked to make their
own arrangements. Therefore, while you can
say that the expenditure took place, from the
facts available 1 do not think it can be said that
the organisation has undertaken any large
expenditure. He has also said about UDF. He
wants to know whether any youth of the UDF
or NNO has come. | will be willing to find out
and write to him, if he writes to me. If he
writes to me, | shall certainly find out. He said
no member of the UDF came to participate in
the rally. I am quite willing to accept this. |
hink he knows about it. If he has any doubt, |
am willing to get all the facts, if he writes to
me. 1 do not think this is the forum where we
can discuss the comparative merits of two
organisations in Nagaland.

He was asking for some other information. |
think he should adress those questions to the
Youth Congress. They are well known people.
He can write to them and get the information.
For me to go to the AU India Congress
Committee or the Youth Congress or Students'
Unions and to get all such facts and state them
here would be misusing the valuable time of
the House.

Then he said that to collect information,
instead of days months are taken. That is not
correct. First the Calling Attention was
accepted on the day following the Bulsar
incident. Within 24 hours we informed the
Lok Sabha. As soon as we got notice for



125  Qalling Attention

this House, we have collected the information
because the question was framed in

such a way and we had less difficulty in
getting the information. We will not awid
information. We are getting more information.
And if Mr. Lotha or anybody else wants to
know more about whlat happened, we shall be
glad to supply the information.

DR. K. NAGAPPA ALVA (Karnataka): |
wish to humbly sumbit that Members of
Parliament have got every right to know about
the proper working of the political parties in
the interests of Parliamentary Democracy.
From what appeared in the papers and also
from the statement made by the hon. Home
Minister and from the discussion that was held
in the Lok Sabha, it is very clear that the
Youth Congress Rally was organised by the
Ruling Congress and it was ably assisted by
ihe Government, both at the States and in the
Centre.

Sir, what | want to know is whether the
Ruling Party is building up its Youth Congress
in the right perspective and guiding them
properly. | say this because they

1PM.

have got this responsibility to guide them
properly. Sir, when we see these things
happeningxin this country today, it appears
that the organisation has grown so big and
unweildy and all sorts of persons have joined
this organisation. Sir, on this occasion, | would
like to give the example of the Indira Brigade.
Sir, this organisation is being built up in the
name of our Prime Minister and, actually, the
members of this organisation claim that they
are members of the Youth Congress and their
activities and their misdeeds are very very
clear. We know the firing incident in Patna in
the procession by the members belonging to
the Indira Brigade.

MR. DEPUTY CHAIRMAN: Let us
confine ourselves to the current issue now,

DR. K. NAGAPPA ALVA: Sir, | am giving
only an example. There it was more than a
crime and nothing less than a sin. Now, | am
telling the Home Minister with
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all the respect at my command—1 have got
the greatest respect for him for his knowledge
and for his experience and for the part he has
played—that it is for him as the Home
Minister io advise his party also properly so
that we may have the democracy of the right
type here and no kind of fascism is
encouraged in this country. But what is
happening? In getting the information about
such serious happenings they take months.
Now, Sir, I want to ask the Home Minister
whether he will give an assurance to this
House that all the information connected with
this Youth Rally, that is, the number of
persons who participated in it, the number of
persons who actually belonged to the Youth
Congress, the number of persons from the
Indira Brigade, etc., will be supplied to this
House at the earliest. Sir, 1 am very happy that
he has also assured that an inquiry will also be
held which, I think, is very necessary. But, in
the interest of the proper functioning of
democracy in the country, 1 would like to tell
him that certain norms will have to be laid
down and, therefore, even before the inquiry
starts, | would like to ask him whether he will
give an assurance to this House that the Youth
Congress will be advised to develop itself in a
way which will suit the genius of this country,
the culture of this country and the spiritual
heritage of this country?

SHRI UMASHANKAR DIKSHIT: Sir, |
take what my friend, Dr. Alva, has said in the
proper spirit. He has not really asked any
question. He has given us good advice. Sir, |
am glad to note one thing. Dr. Alva is still in
the Old Congress or, if you consider the
Congress (R) as the real Congress, then he is
in the other Congress. | am glad that although
Dr. Alva is still there, he has more sympathy
and more goodwill for the Congress (R). Sir,
he wants the Youth Congress to develop
properly and that it should be advised
properly, that it should be guided properly and
S0 on.

SHRI BHUPESH GUPTA: | know your
anxiety to take him back to your Congress. It
is understandable.

SHRI UMASHANKAR DIKSHIT: Sir, |
am very glad that Dr. Alva has given us this
advice and | take it in very good part.
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1 must say that what he has said ought really to
have been said by me. He has also said that we
should have all the information about the working
of the par-tries. Sir, most of the parties work
openly except one or two parties. At least, Sir, the
Congress party functions openly and the AICC
sessions, the Congress sessions, the Working
Committee Meeting—all these are profusely
reported and Dr. Alva, who was himself a
member of the Working Committee of the
Congress, knows the working of this party. There
is no meeting which is not fully reported and if
there is anything left still, let him ask me as a
treasurer of the Party, | will give him the informa-
tion. The Congress President will Rive him
information. About the Indira brigade . .
(Interruptions) Shri Bhupesh. Gupta will kmdly
listen to me. Babu Jagjivan Ram made a very
important point when he told the Lok Sabha
that in this country there is an old tradition
prevailing of naming their sons, their daughters,
their institutions, their bodies after great people.
Some are called after Jawaharlal Nehru, some
after Maulana Azad, some are . . .

SHRI BHUPESH GUPTA: Umashan-
kar brigade. {

SHRI UMASHANKAR DIKSHIT: No, |
should be pardoned. | do not regard myself in
the line of these great men although | do not
mind if Shri Bhupesh Gupta names any body
after my name. | shall be very happy.

SHRI BHUPESH GUPTA: Sir, | know that
Mr. Home Minister is now in an advancing
mood. He is making use of indue-ments and
incitements. For the time being you be satisfied
with the Dr. (Interruptions) Now, | am sorry if |
have come in the way of Mr. Advani.

SHRI UMASHANKAR DIKSHIT: Why does
the hon. Member misunderstand me?

SHRI BHUPESH GUPTA: The way
Shri Umashankar is casting his net to drag the
old fish, well |1 do not know whether in that
dragness, you shall be dragged also.

[RAJY ASABHAJ

to a matter of urgent 128

public importance

SHRI LAL K. ADVANI (Delhi): You
have already been drawn.

SHRI  UMASHANKAR DIKSHIT:
Supposing they had taken the permission
of the All India Committee or the Prime
Minister or anybody, we would have been
to blame. As soon as undesirable incident
happened in Bihar, the person was imme-
diately suspended and expelled from the
Party. He was arrested, everybody else
concerned was arrested. Cases have been
registered and the accused are being pro-
secuted. What more does he want? Just be-
cause the Prime Minister's name is pre-
fixed you say all that. The Congress Presi-
dent has issued a circular to all Pradesh
Congress Committees that we should not
recognise the Indira brigade or any such
party carrying the name of our leader.
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Please
confine yourself to the subject of the Calling-
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MR. DEPUTY CHAIRMAN: | will not allow
you to abuse tlie privilege of Calling-Attention,
that you raise any matter under the sun under a
Calling-Attention. I will not allow it.
MR. DEPUTY CHAIRMAN: But there must

ot @it wa (5 war) o ozfEw faae

WA H GEA AT GET AT # 99 aa Al
TTT FATHAT 2 27 47 |

be some order in the House. You cannot talk

AT T T 4B AR FEAT ATfEU
qr |

A N wEAI T gEH A2 Al
IR FT &@0 |67 ATIF A1 Gdo Udo
foa 1 17 A& & % 47 e & fad

Tz faar
about Mr. L. N. Mishra with regard to Youth
Congress subject. The Calling-Attention is about

Youth Congress. And in that you c,:nnot bring
irrelevant matters.

MR. DEPUTY CHAIRMAN: I shall not allow
anything to go on record if it does not deal with
Youth Congress. And then, Mr. Advani, | have
been listening to what he was saying. Don't think |
am a baby. Don't try to defend him.

M

St et wEA 9 i aE F @
& | AT AT T mo e T TT AW "I L

ot daran fag - § @41 wga §

Fga1 wzal 7 fr g faae a7 g
AT o wqe fym T o 41 A7 704 38

wET A T fEAT T AT ..
R. DEPUTY CHAIRMAN: If you do

confine yourself to the Calling-Attention, it will a1 AT

go off the record.

MR. DEPUTY CHAIRMAN: No, no this

will go off the record.

(Shri Sitaram  Singh  continued
MR. DEPUTY CHAIRMAN :
Sitaram Singh it is off the record.
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speaking)

Mr.

MR. DEPUTY CHAIRMAN: Mr. Advani,
if the Chair does not permit certain things,
then you cannot proceed with it. This has been
raised a number of times. . .
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MR. DEPUTY CHAIRMAN: Nothing was
decided about the Rules Committee. As far as
going off the record is concerned, it is only
done when the Member has been told by the
Chair three or four times to stop. If something
has gone on record, it is only under the rules
of expunction that anything can be expunged.
And T have not said that | am going to
expunge anything.

SHRI LAL K. ADVANI: Kindly listen to
me. | have heard you with deference. Kindly
now let me have my say. On that occasion
also the entire Opposition had deferred to your
ruling but had expressed disagreement with it
and had suggested that the Rules Committe

MR. DEPUTY CHAIRMAN: There is no
question of disagreement. Unless you change
the rules and say there is no power to regulate
the procedure of the House, this cannot go on.

SHRI LAL K. ADVANI: We accept the
position that. . .

MR. DEPUTY CHAIRMAN: The rules say
very specifically that the Chair has all lhe
rights to regulate the proceedings in the
House . ..

{Interruptions)

SHRI BHUPESH GUPTA: On a point of
order, Sir. As you know very well, I am not
one of those who tar the youth with lThe same
brush. I am very sorry that some incidents
have happened. But there are good people,
dedicated young people. And, Sir, there are
some bad people and they should be
condemned. Shri Das Munshi, President of the
Youth Congress, made a statement owning up
some of tlie mistakes and assured that they
would correct them. | am not concerned with
that. Sir, whenever you refer to that ruie, one
thing I cannot understand for the life of me.
It is said, that the Chairman hi? ihe power to
conduct the House

[RAJYA SABHA]
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MR. DEPUTY CHAIRMAN: You read the
rule.

SHRI UHUPESH GUPTA: We concede,
Sir. Then, Sir, if it were so, there would not be
any need for any rule at all. One rule would
have been enough, and the discretion of the
Chairman may have been the final thing. Rule
means, you must see in the structure of the
entire scheme of parliamentary procedure,
provisions, conventions and soon. . .

MR. DEPUTY CHAIRMAN: Before we go
ou with this discussion unnecessarily, | shall
read the rule . . . (Interruptions) Why don't
you allow me to read the rule? Rule 25<J says,
"The Chairman shall preserve order and shall
have all powers necessary for the purpose of
enforcing his decisions." | have permitted
some discussion. | used it only when you
defied the Chair. Only when you defy the
Chair, the rule is there. Otherwise, there will
be no Chair. . .

{.Interruptions)

SHRI BHUPESH GUPTA: | am not casting
any reflection on you...

T | WEITII

MR. DEPUTY CHAIRMAN: | am not at
all angry, Mr. Advani. If there is no order and
if the Chair does not have the power to
regulate the proceedings, nothing can go on
record.

SHRI BHUPESH GUPTA: | am not casting
any reflection nor am | questioning your
authority. 1 am only concerned with the kind
of interpretation that you have given to this
rule.

MR. DEPUTY CHAIRMAN: | think thut is
the correct interpretation. Otherwise, there is
no need for the rule.

SHRI BHUPESH GUPTA: Interpretation
does not become a rule. Sir, | know lhe
subject. | came here before you came and, |
am sure, you shared my views at one time.
The Chairman has all the power.
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Do you interpret it that because he has all the
powers Chairman has the power to shoot
anybody?

MR. DEPUTY CHAIRMAN: No.

SHRI BHUPESH GUPTA: Therefore, the
Chairman does not have some power. Let me
develop my chain of argument.

MR. DEPUTY CHAIRMAN: Don't give
this kind of interpretation. . .

SHRI BHUPESH GUPTA: Ifitis ‘all",
if you give such an interpretation that you
have the power even to shoot, we hav; not
given you the power. The Constitution has
not given that power. Have you the power to
go and box Krishan Kant's ears und ask. him
to stand upon the bench? You cannot do that.
So, you have the power, you have all powers

MR. DEPUTY CHAIRMAN: You are
weakening your own argument.

SHRI BHUPESH GUPTA: . . . but you are
subject to the rules, subject to the con-
ventions. You don't have ‘all powers'. "All
powers' is the sum subscribed by the scheme
of the rules. Therefore, Sir, | say, kindly
discuss it. I am not quarrelling with you. You
are under a misapprehension. But, Sir, my
heart sinks when | hear an interpretation of ‘all
powers' being interpreted to me 'in all' and
nothing is excluded. If you have a lime bomb
in your hand, you would have said, "I will
drop the time bomb here because | have got
all the powers.” It is absurd. The Supreme
Court has all powers. The Chief Justice has all
powers. But these are determined by the
general rules, general law, and the general
Constitution. 'AH' does not mean ‘all-
embracing' and that you can do everything.
Sir, you can see v.here you can expunge. You
have not been given the power to stop that
something should not go in the proceedings.
Where is it said? You have the power to
disapprove of it. You have the power to
expunge it and that is final. But, you have not
been given the dictatorial and arbitrary power
to say that nothing will go on record.
Suppose, Sir, 1 sit here one day by chance in
the Chair. I can also be a Vice-Chairman.

L/J(D)22RSS— 5a
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MR. DEPUIY CHAIRMAN: And |

start speaking  without allowing any pro-
ceedings to go on record.

SHRI BHUPESH GUPTA: Suppose, Sir,
Mr. Rabi Ray would have been in the Chair.
He would have said that he has all | power to
conduct the proceedings. Therefore, Mr.
Chandra Shekhar must not sit in the House
with his beard on, with his many things on;
Mr. Umashankar Dikshit
I shall not utter anything, everything must

be stopped. MR. DEPUTY CHAIRMAN:

So, have you finished? Let me answer Mr.

Bhupesh Gupta first.

SHRI UMASHANKAR JOSHI (Nomi-
nated): Please call the leaders of the Op-
position and have a discussion in the
Chamber.

SHRI NIREN GHOSH: Anyway, the
Opposition has disagreed.

SHRI CHANDRA SHEKHAR (Uttar
Pradesh): Mr. Deputy Chairman, Sir, it is
very unfortunate that this type of controversy
should arise in the House. | fully agree with
you that the Chair has all powers to regulate
the proceedings of the House. But, it is also
to be noted that power should be so used that
the very powers of the House are not eroded,
that is the spirit of using all the powers. | can
understand that in extreme situations the
Chair can say that this will not be recorded in
the proceedings. But, it should be in an
extreme situation. A certain thing has not
been said because you have not permitted it.
It automatically does not happen that it
should not go on record. That is the situation
I can understand. Expunction—there is a
definite rule. But, there may be some si 11
lation and | hope my friend, Mr. Bhupesh
Gupta will agree that suppose some people
go on speaking without the permission of the
Chair, under certain circumstances the Chair
can be authorised to say that it should not be
recorded.

But, Mr. Deputy Chairman, Sir. with all
respect may | very humbly submit to you
that this power of the Chair should be used
on very extraordinary occasions and il
should not be made a routine matter and |
hope that it becomes a routine matter as
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[Shri Chandra Shek har]. my friend, Mr.
Bhupesh Gupta, was referring to my beard
and Mr. Krishan Kant's ear. Suppose  Mr.
Bhupesh ~ Gupta is tomorrow in the Chair
?nd the hon. Home Minister wants to make
his statement and the statement is not
according to his liking and he says—many a
time he takes the position that the Home
Minister cannot make his  statement—that
whatever  the Home Minister says will not
go on record, then this will be a preposterous
position. So, 1 shall request you very humbly
that this authority or this power of the Chair
should be used on very rare occasions and |
shall also request my friends Mr. Bhupesh
Gupta and Advaniji that they should not bar
the possibilities where such situations may
arise. So, the Chair should have that power in
extreme exigencies whenever it becomes
necessary for carrying on the proceedings in
the House.

MR. DEPUTY CHAIRMAN: You sec, as
far as | am concerned, | have allowed so
many irrelevant things to be said. There are so
many occasions where Members have
digressed completely away from the subject. 1
have not taken it off the record. There are
certain occasions when you ask the Member
once all right, do not talk about this, you
come to the point; you ask the Member twice,
do not talk about this, it is irrelevant, you
come to the point, you ask the Member thrice,
it is irrelevant, you come to the point. Then
you say, '"You do not proceed with this,
please take your seat'. Even then if a Member
persists in speaking something which is
irrelevant, what can you do'." Then where
will  be order because we do not know
whether the Member is going to take his seat
at ali. So, there is a limit to which the Chair
also uses its discretion. | have not taken what-
ever he said about Mr. Jayaprakash Narayan
off the record nor the first three or four
sentences that he said about Mr. L. N. Mishra;
it is on record. It is only after | asked him not
to digress twice, thrice or four times that I said
nothing will go on record. So, | have been
using my own discretion and it is not that |
want to shut out any discussion or anything
from the House. But there is some  amount
of discipline which Members should also
observe. Then this occasion will never arise.

[RAJYA SABHA]
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SHRI NIREN GHOSH: Sir, shall 1 make
a small submission?

SHRI UMASHANKAR DIKSHIT: | have
not much to say.

SHRI NIREN GHOSH: Sir, we have not
cast that aspersion on you. Sir, you have
been in the Opposition also. . . (Interruption)
... That does not help always. When Mrs.
Violet Alva was the Deputy Chairman, | had
the experience. You can compare the two
periods and see.

MR. DEPUTY CHAIRMAN: It is very
much comparable.

SHRI NIREN GHOSH: Perhaps more
frequently it is being used now.

SHRI BHUPESH GUPTA: She
was
good. She was not doing it. Don't compare.

SHRI NIREN GHOSH: It is true that you
do not use it on all occasions but still we
have some. . .

MR. DEPUTY CHAIRMAN: That is why
1 expect hon. Members to have some self-
restraint so that you never need this rule
again.

SHRI BHUPESH GUPTA: Sir, you are an
‘honourable hail-fellow-well-met.

«t guTeiRe Sifea - o, gure s
AT o S A 9w T2 E IAE araed
q 4z faaas wear svean g & afedr am
7 AT A &
Trawzs Az a7 2 1 gy fagea oz &
A AT ZA IWIT WA 5 4740 9% T84T 918
ATAT ATAT HT AT0A T (5T 7

VHET 78 2 A1

e T U2 Far I o8y

ERE 1
AT H ATAT ATAT £ | B A
gt fyar 72 # 7 wg A  wrOET #1A
SUEL

TR FET TF FIA F9 FT AT 9177 |
HAART W17 Fagl T2l $1 19 4197 3797 |
I RTE TANTERE BT A7 T, IHET HT
ez w1 T 9T T aeafeas 77 f53mr
FrE ST T WBW AT AT TEAET |7
TS AR ATTT 42T 97 ey v 7
T WA HAIAT FT A T A, g E
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W q feer # & F1% anas | SHRI SARDAR AMJAD ALI (West Bengal):

S S a G A Sir, this House has had the privilege of

At & @ far T A AT TE T 1 witnessing a completely bewildered, frustrated

zafan i 4% wrar  oqiw frged wET and crossed at heart Opposition many a time and
ATTET i o - ———r today is another such occasion when this House

fr IO SR . L ruptions) o witnessed such a completely bewildered and

FEW W FS FET 47 50 FZoy 3 w21 O frustrated Opposition.

FIAH 7T A G 327 frear ZIATT | 27 SHRI BHUPESH GUPTA: Here is the

AT AZTGA TF 4190 9T, 21 @ 71 firsrefzar specimen of the Congress youth. | say all of

~ = - —_— . - them are abusing you; | say you are the
WfRT & FE fomn A7 g off g arv T Congress young man.

S Tl T A | AR 5@ AT AT ey SARDAR AMIAD ALL Thank you

T WA HTEH FAT F0 AT N, 7T T very much. I do not require your certificate; even

HIT AT F T AT | FT =9 13 then | am very much grateful to you for your

o e P 5 certificate.
TH ATE H AT AT AT AT T AT FATE T

TR AT ART AT AT 20/ QO ArAw AS AT | Sir, | say the Opposition is bewildered because

; v - L you will kindly see the Calling Attention notice
Tt 77 fa% AT A A7E AT A W ang the allegations that they were making while

507 %77 T 91aT FT 97T AT 47, 79 taking part in the deliberations. In the Calling
. ~ __p oo Attention notice they allege that the incidents
AT At A T A took place while they were coming from Bombay
. to Delhi, that means during the forward journey,

IHZT N/ 800 T 850 warfE7T 1 whereas while speaking in the House they say

TR E T gATfET v that the alleged incidents took place when the
o hﬁ.tl @'{; i ot _? Ra youth contingents were returning. This is an
ST 28 T2 A1 AT 41 {5 39T % #T9 instance to show that they are not careful even in

TAF AT W T | ATCET  TH AINA T AT drafting the notice. We in the Youth Congress

e % B - - know very well why the Opposition is so much
T AT 0fZd | 59T AW B W= pewildered, so much frustrated. First of all, from

&1, A17, | FAIEHT 2T, AT 391 799 7 the Government side the hon. Home Minister

- 5 £ S ___.. .= has refuted all the charges and allegations and he
Tel 211 2 f w7 A T SIS | g has reflected the opinion of the House from the

TAT 2 HWIT G 3497 (9937 7 97 797 Treasury Benches. As the spokesman of the
qT F1 UF WA, FTA A &, AT AT Youth Congress let me in clear terms controvert

s . it and refute all the allegations and charges which
afaare famr w1 & @ am 1 3faT e Opposition has levelled here.

AAT |IAAT £ #1771 &1 ZAT AT T ATE AT \wWhen | say that the Opposition is very much

FEZATAT ®1 IfHa 71977 | frustrated and bewildered | believe 1 am fully
justified because . . .

Fgid  WAGEI ST w1 A fAuT,  SHRI SUBRAMANIAN SWAMY : Especially
gferar faire @1 any faar, & ard =fa 4t after the Delhi University elections.
%- \ FE i #¥99 a8 327 v 7w w7 foer @ SHRI RANBIR SINGH (Haryana) : After the

2 - i idential elections too.

ifsa avdT gs g AR AR

e amr& 3 i -’ ?Tv j_ :F SHRI SARDAR AMJAD ALLI: The main object
wrAH AT # % 7 AT A9 & A1 S5, Al pehind organising the youth rally on the 9th
AT T T7E AT ATA A T2 A7 AT 1 August is because it is a very

g qg WAy AdvE e g aw & A gz 7
o A1 79 4 2 v v qrer £, o wd
&A1 e wafe A 797 2, afw s WA
s w41, 3R R A Ad T
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[Shri Sardar Amjad Ali]

historic day in so far as the history of Indian
independence and freedom movement is
concerned.

DR. K. MATHEW KURIAN: Only your
Government's history is black.

SHRI SARDAR AMJAD ALI : Dr.
Kurian, I will come to you.

SHRI N. R. CHOUDHURY (Assam) : It
is your history which is black because your
party was associating with the British at that
time.

DR. K. MATHEW KURIAN : No, no.

SHRI SARDAR AMJAD ALI : The
Youth Congress wanted to organise this
rally on the 9th August with a view to
projecting the various gnawing issues and
problems that the people of this country are
facing.

SHRI T. N. SINGH (Uttar Pradesh): Is he
answering . . .

SHRI SARDAR AMJAD ALI: Mr. T. N.
Singh should behave properly. What is this?
He is a veteran Member.

Now, the main objectve behind the or-
ganisation of this rally was to project the
very serious problems that the poor people
of this country are facing and to show that
the Youth Congress stood by the side of
failing humanity, the poverty-stricken people
of this country and to bring to the notice of
the Government the gnawing problems of
the day to which they must devote
immediate attention and take up res-
ponsibility so as to ameliorate the trials and
tribulations of the poverty-stricken people.
We have analysed the causes of the present
difficulties and in the memorandum which
we submitted to the hon. Prime Minister on
that historic day we have narrated and we
have pointed out as to who are the people
who are responsible for this hellish
atmosphere now prevailing in the country.
Our analysis is that it is the blackmarketeers,
it is the hoarders, it is the smugglers, it is the
tax-evaders, who are primarily responsible
for all this and in our memorandum we have
urged upon the Government to take drastic
action against them. In our memorandum wo
have

[RAJYA SABHA]
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said that there are occasions when we find that
communal elements, neo-Fascist elements,
semi-Fascist elements, have all clubbed
together and we wanted the Government to
take necessary steps immediately against
these people. And here is the assemblage of
all those people against whom we have
clamoured that action should be taken and
naturally they are now trying to besmirch the
good name and abjectives of the Youth
Congress. Hon. Members from (he Opposition
side have said that certain women-folk,
certain ladies or lady-delegates, those who
were going from Delhi to Bombay, had been
assaulted. From the Youth Congress side |
refuse to accept this charge and while refusing
it | want to let it be known to those hon.
Members that this is not the way to show
respect to the womanhood of this country.

(Interruptions)

MR. DEPUTY CHAIRMAN
please.

. Order,

SHRI J. S. ANAND (Punjab): On a point
of order. The hon. Member has been lumping
all the opposition together. It would have been
better if you had allowed me to speak. Then,
he would no't have presumed that all the
opposition is having the same view.

DR. K. MATHEW KURIAN: The loyal
opposition should be excluded.

SHRI SARDAR AMJAD ALI: | would have
been very happy, while making these
allegations, if any hon. Member from Mr.
Niren Ghosh's party or Mr. Rabi Ray's party or
Dr. Swamy's party—he is not here now—had
made it known to the hon. Minister of country,
here is a specific case, here is a particular
woman or lady who has been criminally
assaulted. We would have definitely
appreciated it. On the other hand, let these
people know that here is a list of all the lady-
delegates, those who came to Delhi and
returned. Here is a signed statement. They have
said that no incident has taken place. | knew
that futile and baseless allegations would be
made, particularly by Mr. Niren Ghosh's party
because they are accustomed to doing auth
things. | know, Sir,
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DR. K. MATHEW KURIAN : Mr. Arajad
Ali, are you trying to protect the Youth
Congress by this exhibitionism?
(Interruptions). You resign and come out if
you want to fight blackmarketeers. Black-
marketeers are on your side.

SHRI SARDAR AMJAD ALI : I will lake
the suggestion outside. 1 know for certain that
the Marxist Communist Party will bring in
such futile allegations because of the incident
that took place in Gajor in the year 1969.
Three young ladies of nineteen years of age
were forced to join their party. They refused
to join their party and tliat was why their
comrades with red scarves tied around their
necks raped those unfortunate girls.

SHRI NIREN GHOSH
white lies.

MR. DEPUTY CHAIRMAN: You will
have to wind up now. You have taken more
than five minutes.

SHRI SARDAR AMJAD ALT: When the
sub-inspector of Gajor police station in Malda
District. West Bengal, started suo molu a case
against some of their comrades, that particular
sub-inspector was translerred because at that
time Mr. Jyoti Basu was having the portfolio
which the hon. Minister, Mr. Dikshit. is
having today in India.

. All false lies,

DR. K. MATHEW KURIAN: It is your
way to divert from the issue. You are in the
dock now. Reply to the charge about the
Youth Congress, if you have got the guts.

SHRI SARDAR AMJAD ALI : Why are
you getting so much excited?

(Interruptions”)
DR. K. MATHEW KURIAN : Don't run
away from your duty to give a reply.

SHRT SARDAR AMJAD ALI : I will give
you more instances.

MR. DEPUTY CHAIRMAN: You finish
now. . .

SHRI SARDAR AMJAD ATI : How cart |
finish. Sir?
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MR. DEPUTY CHAIRMAN : Or other-
wise, | will call the next speaker.

DR. K. MATHEW KURIAN
Youth Congress is a fascist organisation.

SHRI SARDAR AMJAD ALI : These
things come out in tlie press and this mono-
poly press is carrying these tales for the
consumption. . .

The

(interruptions)

DR. K. MATHEW KURIAN : All the
monopoly press is financed by Mr. L. N.
Mishra.

MR. DEPUTY CHAIRMAN : If you in-
terrupt, he will take more time. | am asking
hirn to wind up.

SHRI SARDAR AMJAD ALI : From the
Youth Congress orgnnisation itself we have
made an investigation. The Youth Congress
President himself.

SHRI NIREN GHOSH : Does he belong to
the Youth Congress? | do "not know.

SHRI SARDAR AMJAD ALL.... had been
to Bombay to investigate and this is a letter
which we have received from all the lady
delegates, not through anybody else, but we
received it by post. And they have voluntarily
written to us. Even thereafter the Youth
Congress itself has initiated an investigation. .

MR. DEPUTY CHAIRMAN: You will
have to finish now.

SHRI SARDAR AMJAD ALT : While all
the charges have . . .

MR. DEPUTY CHAIRMAN : Wind up.
SHRI SARDAR AMJAD ALI : Sir, give
one minute.

MR. DEPUTY CHAIRMAN : Sorry, no
time. All right. Strictly one minute.

SHRI SARDAR AMJAD ALT :--had Indian
Youth Congress itself has appointed a
Committee to investigate into the charges, and
if there is any allegation found to be proper,
supported by proof and documents, the
president of the Youth Congress has made a
categorical statement that if any person is
involved in this and happens to be a member
of the Youth Congress, not
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[Shri Sardar Amjad Ali] only action will
be takea from the party itself for banishing
him from the party, but also the Indian Youth
Congress itself will recommend a case to the
Home Ministry for taking action. And |
would like to know from the Home Minister:
Having brought the matter before the Lok
Sabha and the Rajya Sabha and having made
certain allegations, is there any allegation
made by any hon. Member of Parliament or
by any of those very vocal Members, those
who claim to know about this, with proof,
and.have they taken any initiative to bring to
his notice any particular incident with proof
and documents? If not, | would like to know.

MR. DEPUTY CHAIRMAN : | cannot
permit you. No. Mr. Home Minister, you will
reply now.

SHRI SARDAR AMJAD ALI : Allow me
this, Sir. I would like to know. . .

MR. DEPUTY CHAIRMAN : | have been
asking you to wind up.

SHRI SARDAR AMJAD ALI : Will he
come forward . . .

SHRI NIREN GHOSH : I can only express
that Shri Sardar Amjad Ali has wrongly
taken a wrong brief.

SHRI BHUPESH GUPTA : | find that Mr.
Dikshit is again and again getting up. | find
thnt by his speech, Mr. Sardar Amjad Ali has
rejuvenated at least one old man here.
Rejuvenation is going on. It is a very good
thing. You wiH agree with me that it is very
edifying that all men are being rejuvenated
especially by the speech that has just been
delivered.

SHRI UMASHANKAR DIKSHIT : |
agree with Shri Bhupesh Gupta. Shri Sardar
Amjad Ali's speech as really put the case in
its proper perspective.

SHRI NIREN GHOSH : Oh! Did he take
(he brief from you? You have let the cat *ut
of the bag.

SHRT BHUPESH GUPTA : You agree?
All 1 say is, some of us here in the ap-
proaching evening of our life, for obvious
reasons, need rejuvenation. | think he has
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been rejuvenated, and also some on your side
and some on this side. That is what 1 say.

SHRI UMASHANKAR DIKSHIT :  The
only one straight question he has asked is
whether | have received any information that
any. such assault or incident has happened. |
tell you we have received no such
information.

SHRI J. S. ANAND : Mr. Deputy Chair-
man, it would have been nice of you if you
had kindly allowed me to speak before my
two other colleagues here . . .

MR. DEPUTY CHAIRMAN : But there is
a procedure. If | start being nice to every
Member there will be no end to it.

SHRI J. S. ANAND: ... in that case much
of the clarification would have become
unnecessary. | want to say that a deliberate
attempt has been made to bring in irrelevant
issues including the Delhi University
elections and "some imaginary happenings in
the Soviet Embassy in order to sidetrack the
main issue. The main issue is that healthy
elements on the side opposite, the youth in the
Congress, tried to organise a rally against
hoarders blackmarketeers and adulterators. In
the entire country two things are happening
simultaneously. On the one side reaction from
outside is raising all sorts of extraneous
issues. It is trying to mislead the youth and is
trying to raise slogans of partyless democracy
and all that. And on the other hand the vested
interests inside the ruling Congress have
compelled the Government to shift more and
more to the right who refuse to act on their
election promises. In that situation youngmen
from the Congress tried to organise from all
parts of the country and came to the capital on
a really historic day. Whatever the differences
may be there, it was a historic day on the 9th
August 1942 and on 9th August, 1971 when a
treaty was signed with the Soviet Union. |
want to say that this should .be .welcomed,
this should be applauded because it shows
that healthy elements from within the
Congress are asserting- themselves against the
vested interest and reactionaries inside the
Congress who are going back on the promises
made at the time of the election. While re-
actionary elements are trying to confuse
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the situation, some of the left opportunists are
trying to sidetrack the nation. 1 want to ask
seriously why is it that the most serious
incidents connected with this were either
connected with the contingent from Bombay
or, in one case, with a contingent from
Amritsar where a murder took place at
Rayya? It is well known that it is not only
reactionaries from outside but re;!: i < aries
from inside also who were trying to hamper
the Youth Congress from galvanising the
Congress, who were trying to hamper the
healthy activities of the Youth Congress. It is
well known that there is a tie-up of the
Bombay Congress leadership with the Shiv
Sena. | will not be surprised if such people
from the Bombay Congress leadership
actually planted some Sive Sena men. It is
well known that in the Amritsar Congress the
dominant section is the most reactionary
section. They are rowdies. They have been
accused of beating up a magistrate. These are
the people who committed a murder at Rayya
in Amritsar. 1 condemn those incidents. |
draw the attention of the Youth Congress
leadership who have done a very good job
that they should take serious notice of it that
they are being attacked from inside as well as
outside also.

| also read in the papers today that the
Chief Minister of Andhra Pradesh and the
President of the Andhara Congress prevented
the Youth Congress delegates from coming
to Delhi though they had collected their
fares. | also know how the leadership of the
Congress in West Bengal have been trying to
disrupt and divide the Youth Congress.

In tMs context | want to say that the Youth
Congress who by initiating this action gave a
call to actually organise the dehoarding
campaign, to actually organise campaigns
against adulterators, should see to it that it
should not confine itself only to informing
the police but it should itself go into action.
They should know that the Police and the
bureaucracy are themselves corrupt and are
in league with hoarders and blackmarketeers.
I assure them that they would find very good
response from all youth elements of the
nation.

To the Home Minister my first question is:
Is it not because the reactionaries are out to
disrupt the good work of the Yoiifh
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Congress that certain elements infilterated into
the delegation from Bombay who were
responsible for ihis rowdisrn so that bad name
is brought to the healthy elements, io the
Jeadership of the Youth Congress? | agree
who can deny that something condemnable
happened. Who can deny that there was
looting, who can deny that there was murder.

Secondly, | want to ask the Home Minister
whether it is not a fact that due to the
soft'attitude of the Home Ministry towards all
'sorts' of vested interests and reactionary
organisations in the country like the R.S.S., the
Anand Marg the Shiv Sena and the others that
this sort of thing is happening that whenever
an attempt is made to act to defend people's
interests these elements infilterate into them.
And will not the Home Minister like to see
that it is not only on the left and progressive
elements that the Government comes down
against but these Fascist, semi-Fascist and
neO-Fascist organisations have got to be put in
their proper place ?

SHRI NIREN GHOSH : | throw a challenge
that in 1972 and before™ that, the CPI was a
party to the mass murders and rigging.

(Interruptions)

SHRI UMASHANKAR DIKSHIT : | do not
have to make any detailed comment .

SHRI BHUPESH GUPTA : Why take lhe
name of the CPI ?

SHRI UMASHANKAR DIKSHIT : .. . on
the last hon. Member's speech.

SHRT BHUPESH GUPTA : He has ex-
pressed his point of view.

SHRI MONORANJAN ROY : What is this
? You are allowing him to speak again.

MR. DEPUTY CHAIRMAN: Mr.
Ghosh also gets up like this.'

Niren

(Interruptions")

SHRI BHUPESH GUPTA : If you think
that we are going to tar the entire Youth
Congress, we are not going to oblige you.
(Interruptions) Sir, | wish to make it clear
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[Shri Bhupesh Gupta]

that all bad tilings that are happening should be
deplored, should be gone into and the persons
concerned should be punished. 1 have no word
for it except condemnation. But the Youth
Congress has Priya Ranjan Das Munshi, has
Amjad Ali . ..

(Interruptions)

SHRI N1IREN GHOSH : You were a party
to mass murders in West BeDgal. | make that
charge.

SHRI BHUPESH GUPTA : 1 want to say,
do not lar the entire organisation with the same
brush. Certain bad things happened,
deplorable things happened.

(Interruptions)

SHRI MONORANJAN ROY : How do you
allow him'?

MR. DEPUTY CHAIRMAN : | am not
allowing hirn. Mr. Niren Ghosh is also getting

up.

(Interruptions)

SHRI UMASHANKAR DIKSHIT : The
House will agree with me that it is not
necessary for me to make a detailed comment .

(Interruptions)

SHRI BHUPESH GUPTA : It is necessary
to demarcate this witch-hunting.

(Interruptions)

SHRI NIREN BHOSH : It is very necessary
to say how your entire party committed mass
murders along with them.

(Interruptions)

SHRI BHUPESH GUPTA : An impression
is sought to be created by these gentlemen that
the entire Opposition is of their view. We have
criticised what should be criticised, but we
certainly would not denounce many radical
youth and young Congress leaders. | think
some day they will play a very great part.
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(Interruptions)
SHRI NIREN GHOSH . | say, Her

Majesty's Opposition!

MR. DEPUTY CHAIRMAN : The Home
Minister has the floor now.

SHRI UMASHANKAR DIKSHIT : If my
friends will permit, me to speak, 1 agree with
him that those who created trouble were people
who were against the Congress ideology and
belonged to parties which wanted this whole
function to be spoiled. | am in general
agreement with him. Otherwise, they would not
have come in this Viay and acted in this
manner. If the organisers of the Youth
Congress had known that such were the people,
I am sure they would not have allowed them. |
am in general agreement with the spirit of his
speech, though, in my opinion, he should not
have brought in the Andhra Pradesh
Government. The Andhra Pradesh Government
was not concerned with it and according to my
information, nobody who wanted to come was
prevented from coming.

SHRIMATI MARGARET ALVA (Kar-
nataka) : Mr. Deputy Chairman, Sir, | think |
am the last speaker for the day and 1 rise not
because | have very much to say but because a
woman should have the final word, particularly
when so much has been said about women in
this ugly episcode. We have seen for the last
few days and today to what extent our friends
on the other side are willing to go in order to
malign the Congress. They have now caught
hold of a new bogey of Youth Congress and
have decided to tear the party to bits imder that
name. In this desire they have not spared even
the women who travelled in separate
compartments to take part in this rally. And
this particular train which came from Bombay
also had separate compartments for women
delegates and these delegates have given a
statement that none of the others entered their
compartments during the journey from Bom-
bay to Delhi. 1 would like to point out that
there were almost 3+ to 4 lakhs of young
people who came to Delhi. And out of this
number how many misbehaved? Was the
number 100 or 200 or 250, on a particular
train? And these 200 people may
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be infiltrators, they may be misguided young
people. After all youth are youth and in their
enthusiasm they may be after a certain
amount of mischief, 1 would call it. But
because of this small number, do you think it
is proper on your part to condemn the entire
organisation, to condemn all the lakhs of
young men women who are members of the
Youth Congress and who are performing a
good job in their own field? | think it is
absolutely wrong and unjust of you to accuse
the entire organisation and call it the names
that you have been calling it. | do not say that
we have to close our eyes to what is
happening. We have got to find out the
culprits. Then it is said that many people got
into the train wihout tickets. Perhaps this
might have happened at various stations. But
you cannot control such big crowds at
stations. The Home Minister gave the details
of the incidents. Some Members alleged that
food items were taken away without payment.
I think this was not true. Perhaps at some
stations some people might have taken some-
thing and might have not paid the amount;
and in certain cases the amount paid night not
have ben the actual amount to be paid. But it
cannot be said that nobody made any
payment at all.

Besides all these | have a very important
poser. The only train that really got involved
in such incidents was the train from Bombay
to Delhi which passes through Gujarat. And |
would like to know whether it was not true
that most of these incidents took place at
stations in Gujarat. Was there any definite
motive to create trouble there? Was there auy
planned attempt on the part of some people,
some vested interests, to create trouble on
that particular train by getting in at various
stations or even as the train approached
Delhi? Then there was the question of
drinking. {Interruption). I know most people
who travel do carry drinking water. Naturaly
they may be carrying water in bottles. It was
said that lots ef bottles were found. | do not
see any reason why they should interpret that
those people who ravelled by that train
indulged "drinking." Water is also like any
other drink that you may think about.

Then there is another important aspect. The
main programme which the Youtl
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Congress has before it is the dehoarding
campaign which is supposed to start from the
1st of September. | would again ask, whether
there are certain vested interests who are out to
malign the Youth Congress before its
campaign started on the 1st of next month?
Whether certain vested interests who are afraid
of this campaign, wanted beforehand to
malign the Youth Congress so that the entire
programme would flop because it is being
organised by an organisation whose name they
managed to destroy in advance. The main
reason for my speaking here is to clarify the
point about the women's name. The women
came from various parts of the country, they
were young girls. 1 am surprised that res-
ponsible people make statements of the type
they have made; it is a delicate question no
doubt, but I feel that most of you are husbands
and fathers and you should hang your heads in
shame for the accusations you have made
particularly in Ihe light of the statements
which the young ladies themselves have given,
signed, and are willing to appear before
anybody and stand by what they have said. |
am surprised that the press and you on the'
other side have given so much importance to
these little reports that had appeared in some
papers and made a mountain of a molehill. 1
hope at least now you will see reason and
settle for a more respectable behaviour on this
subject.

SHRI UMASHANKAR DIKSHIT : The
honourable lady Member has expressed her
admirable sentiments on the situation . . .

2P.M.
SHRI BHUPESH GUPTA: Young lady.

SHRI UMASHANKAR DIKSHAT: All
ladies are young.

SHRI BHUPESH GUPTA:
agree.

1 do not

SHRI UMASHANKAR DIKSHIT. The
hon. Member does not know much about
ladies.

DR. K. MATHEW KURIAN: We admire
Shri Dikshit's sense of wit and romantic
understanding.
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SHRI UMASHANKAR DIKSHIT: Dr.
Kurian's remarks | do not normally accept. 1
would like to understand what he means. 1
would like to say that the hon. lady Member
has corrected the atmosphere. It does not
really behove us to talk lightly and frivolously
about ladies. It is not in keeping with our
traditions and the atmosphere of this country.

One point | would like to make clear.
According to the information received by me,
at Kotah Railway Station on the 8th of August
some passengers—students | am told—tried to
enter the train. There was some scuffle and
they were not allowed. If it happened in any
other Railway station, | do not know. This is so
far as Kotah is concerned. To that extent the
hon. Member is incorrect, if she thinks that
they were allowed to enter there. If it happened
in any other place, | do not know. Otherwise, |
do not have anything to say.

STATEMENT BY MINISTER

Amount of import doty forgone during
1972-73
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.

GANESH): Sir, the amount of duty forgone to
the extent of Rs. 241.69 crores (Approx.), as
reported in the Report of the Comptroller and
Auditor General of India, for the year 1972-73
was provisional and related to 304 ad hoc
exemption orders. Out of these, in respect of
two cases, relating to about 30,000 metric tons
of ethyl alcohol imported by M/s. Alkali and
Chemical Corporation of India Ltd. on behalf
of the Commissioner of Excise, West Bengal
the amount of duty forgone was reported to be
of the order of Rs. 232.18 crores. In respect of
the remaining 302 exemptions, the duty
forgone was Rs. 9.51 crores only out 0? which
Rs. 4.21 crores relate to one exemption from
duty on paintings imported by the Indian
Council for Cultural Relations, New Delhi, for
exhibition and re-export. About Rs. 1.98 crores
relate to two exemptions on two Jumbo Jet
aircrafts imported by M/s Air India. The
balance of Rs. 3.32 crores relate to  the
remaining 299 exemptions.

It has since been ascertained that the amount
of Rs. 232.18 crores, as reported to the
Comptroller and Auditor General in respect of
the aforesaid two ad hoc exemptions on ethyl
alcohol, is incorrect. The concerned Custom
House made a mistake in calculating the amount
of duty | forgone by applying a wrong rate of
duty.



